
231 Death 0/ Shrl PhlrUll1lJ1f (C,".) NOVEMBER 18, 1969 PO/IMS uld 232 

[Shri Y.B. Chavan] 
out If there is a poesibllity of an agreed 
solution. 

~ P" ~ ~ : !flIT (A' CI'Ii ~ 
~~l~ ~"r? 

SHRI P. K. DEO: He was a ,reut 
martyr who belonpd to our party and he 
made biggest sacrifice for a cause which was 
10 dear to him. Is it not criminal procrastina-
tion on the part of the Government to thus 
allow the los. of a valuable life? For how 
long has this question been hanging fire after 
she took respon,ibililY for settling this ques-
tion ? It hal been diSlraceful on the part of 
the Prime Minister. She is playing ,.ith fire, 
especially in Punjab which has suffered firat 
during parity as a frontier State and DOw 
again, by division inlo Punjab and Haryana. 
So much bad blood is being created between 
the people of these two States. It reminds 
me of village toUIS who try to instigate inno-
cent parties to quarrel among themselves so 
that they can profit from both. Similarly, 
the Prime Minister has at tbe timo of Presi-
dential election given an assurance to both 
parties that the issue of Chandigarh would be 
decided in favour of each of the two parties. 

Now, I would like to know if by having 
this dead·linc sbifted till February, there is 
Hny apprehension that there may be more 
10SI of life. Secondly, it is a mailer of con-
cern that the ashes of Pherumanjl have been 
scaled by the police and his relatives are not 
permItted to dispose of the ashes according 
to the last desire of Pheruman. I want an 
assurance from the Home Minister that the 
ashes would be released to the relatives of 
Pheruman. 

MR. SPEAKER: Questions only relatin, 
to Chandigarh need be answered. 

SHRI Y. B. CHAVAN: As far as the 
aabes are concerned, I have penon,lIy no 
detailed information. I shall certainly take 
up the matter with the Punjab Government. 
Olberwisc, the hon. Member bal not 
uked me any questioa al such. 

SRRI RANOA (Srikakulam): He 
asked about Illckinl to your date, that bas 
been indicartd, In ~Iew of lhe facl that the 
Government has failed to atlc): to ttl earJjer 
dlle which ..... October 2nd. 

SHRI Y. B. CRA V AN: We had not 
giva any time or date before. This is Ihe 
first time that the Government has giva any 
indication of the time as luch. I will read 
that senlence again Itl that you can sec what 
the Government's intentionl are. I do not 
WIInt to go on addin, interpretations to what 
I have said. I have already made a very 
categorical statement. I have said that our 
approach to this matter is such that the 
Government will continue its efl'orls 10 find 
oul an agreed solution. "In any case a 
decision will be taken and announced before 
the budget session or Parliament." r think 
it is very clear. 

SHRIMATI SUCHETA KRIPALANI 
(Gonda): Before the session commences, or 
when ? 

SURI Y. B. CHAVAN: 
commences. 

Before it 

12.26 hn. 

PAPERS LAID ON THE TABLE 

ANNUAL REPORTS OF DEVELOPMENT 
COUNCILS FOR PAPER, PULP AND ALLIED IN-
DUSTRIES ; AND MACHINE TOOLS INDUSTRY, 
AND NATIONAL PRODUCTIVITY CoUNCIL. NEW 
DELHI 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED): I bea to lay on the Tabl_ 

(I) A copy each of the Annual Reports 
or the follo,.inl Dc~elopmCDt 
Counclla for the year 19611-69, uader 
sub-section (4) of StCUoD 7 of the 
Industries (Development of Regu-
lation) Act, 19'1 :-, 

(i) Developmtnt ComIell ror 
Paper, Pulp and allied Indus-
triel. 

(II) Development Council for 
Machine Tools Iadustry. 
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(21 A cop)' of the Annual Reporlofthe 
Nadonal Productivity Council, New 
Delhi for the year 1967-68. 

[Placed In LIbrary. See No. LT·1965:69.] 

SHRI N. K. SOMANI (Nagaur): Sir, 
on a point of order. I would like to bring 
to your aUenlion and to point out to the 
House a certain serious omission, al'd I 
hope I will be permitted to speak. Because 
of the omission, it is relevant to speak. 

MR. SPEAKER: If there is anything 
particular, you should have Biven me advance 
nOlice. 

SHRI N. K. SOMANI: This is about 
ilem 3(2) of Ihe papers laid on the Table. 

MR. SPEAKER: You can give notice 
00 it. They are just beioll placed 00 the 
Table. 

SHRI N. K. SOMANI: I wanl to say a 
few words on it. 

MR. SPEAKER: I am sorry I am oot 
allowing It. 

'" IRIFS 'lift m: (wrtor) : m'fi~ 
'IT~, ~~ ~\;'I" ifi m ~ ~ ;;nit qr~ 
ifqiJ' it I!iTt ~ m- ~, ~ \;~'fi) ~'3"'I" 
it; ~ ",Tit 'for ~;;rr;re ~)~r t I ~ i!:~ 
ffif tfT7i~ anq; ani~ t-i rn 'f.T ~'fi ~ I 
3lT'f wf.I" ~fiTtT 'f.) ~r oIfiiff~ ;rl I 

',-:-,"l.&k((,)H{;.;l/J"~.r) J 
'j/I../~L'Jti_~£-'J..,J./£.J)t )i . . . 
.::.;"J'.i. !J.el.-£VJ ~N" iJf~~~ 

NOJ1FICA11ON BTC. IU!. _ADA WATBR 
DISPUTII TlUllVNAL 

THB DEPUTY MINJITBR IN THE 
MINISTRY OP IRJUOATION AND 

POWER (SHRI SIDDHESHWAR 
PRASAD) : On behalf of Dr. K. L. Rao. 
bcg to lay on the Table-

(I) A copy of Notificatioo No. S. O. 
4054 t Eoglish version) and S. O. 
4055 (Hind versioo) published in 
Oazette of India dated the 6th 
October. 1969, constiluting "the 
Narmada Waler Disputes Tribu· 
nal". [Placed in Library. !.ee 
No. LT·1967;69.] 

(2) A copy oach of Reference No. 
12 l 669.WD. dated the 6th October 
1969 and No. IO/I/69.WD, dated tb; 
16th October, 1969 to the said 
Tribunal (Hiodi and English ver. 
sions). [Placed in Library. See 
No. LT.1967j69.] 

NOTIFICATIONS UNDO FORWAIlD CONTRACTS 
(REGULATION) ACT. 1952 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP. 
MENT INTEIINAL TRADE AND 
COMPANY AFFAIRS (SHRI BHANU 
PRAKASH SINOH): On behalf of Shri 
K. V. Raghunatha Reddy I beg to lay 00 
the Table-

(I) A copy each t,r the following 
Notificatioos issued uoder section 
6 of tbe Forward Contracts (Regu. 
lation) ACI, 1952 :-

(i) S. O. 3211 (English versIon) 
and S. O. 3212 (Hindi v~nion) 
published In Oaulle of India 
dated tbe 9th August, 1969. 

(il) S. O. 321S (English venion) 
lind S. O. 3216 (Hindi version) 
published in Oueue or India 
elated tbe 9th August, 1969. 
[PlacN III Llbrtlry, S,.,. No. 
LT.196I/69.] 

(2) A copy of tile Annual Report 
(Hindi and EaiI/s11 venions) of tho 
TrtIde Mark. ReaiIllY for the ,ear 


